Application for Incorporation

'FORM NO. INC-7

[Purswant to Section 7(1) of the Companies

| Act, 2013 and pursuant to Rufe 10, 12, 14,
and 15 of the Companies (Incorporation)
Rules, 2014]

of Company ( Part I company |
and company with more than |

seven subscribers)
Form lanquage o Enalish o Hindi ‘

Refer the instructien kit for filing the form. |

1. "Service Reguest Number (SRN) of Form INC- 1

L
)
]
J

2. (aj; Name of the .'L;.";:u|1:,-| II
18 |
| (k) Type of Company is [ ] {c) Class of Company _'|
id} Category r I {e) Sub category | |
() Sectlon B license numbel | | |
.

{g) Company Is O Having share capital O Not having share capilal
3. {a) Name of the statefUnion territory in which the company is o be registerec
(b Mame of the office of the Registrar of Companies in which the company is to be reqisterad

i —— 4|

[c) =Whether the address for correspondence will be the address of Registered cffice of the Company

o Yes a Mo

i(d) Address far carrespondence Ll the registered office of the company (s establishaa

Mi=is = - |

Lina 11 I . !
*City ] = - — J ‘
=StatefUnion Terdtory 1 : S J ‘

} *District |.._ I *Pin code |"- ]
| IS0 Country code :f

Country | i
Fphane Wth STOUTSD coded 1 [ == 1 ‘ ‘
Fax | |

=amail 1D of the company L L ]

4, [ *Capital structure of the company

fal Authorized capital of the company (n Ks.) ] ] [ |




Total rumber of equity shares

(13 Mo, of classes of eguilty shares

Tetal amount of equily shares {in Bs. )

Number of equity shares Nomingl amount por equity share Total amount of equity shares | |

{ii) No. of classes of preference shares | lota! number of preference ahr!'lﬁl ]
Toral amount of preference shares (in Rs.) 1 I
Nurmibi af preferencs Kominal amount per preference | Total amount of preference shares I|
shanes share

{b} Subscribed of the company [in Rs.} | — ] |

{1} Mo, of classes of equity shares | Total number of equity shares [ J

Fetal amount of equily shares [in Rs,) I- ]
Number of equity shares Nominal amount per equity shang | Total armount of Bouity shares

(13 Mo, of classes of preterence shares I:l Tatal number of orelerence shares I

Total amount of preferance shares (in Rs.) [ I
| i
Number of preference Hominal amount oer preference | Tetal ameunt &f preference snarss

shares share

IL =Details of number of members

(2} Enter the maximum number of mambers 1 ]
| .

(b) Maximum number of members excluding proposed employees {

{C) Number of members L ]

v} Numbes of members excluding proposed r-n1|‘nlr.~-,=ﬂ=_f5;-l

5. *Main division of industrial activity of the company ]:]

Description of the main divisio

e e e —— = R T e s =




| *Place of Birth (District & !'.l'.-.‘-l.’_"'I|— ]

=(a) Whether the proposed company shall be conducting any activibies which require approval from any sectoral

requlator (Like RBI in case of NBFI and Banking activities] to commence such aclivities aYes o NO

(b} If yes, peass enter the name of such Regulatory avthority and proposed actiwily | |

“Enter the number of promaoters (Hrst subscribers Lo the Memorandum of Asscciation (MOA}) ]

Particutars of Promoters (first subscribers to the MDA) |

-Category I

= Dorector [dentification number{DIN) or Tncome -tax permanent account
numper (Income- tax PAN) of passport number o corporate identity

rumbes CIMNY Qr forean company registrabion camberf FCRN |

ar any other registration number

=First Name i !

Middle Narme I _[ | |

Surname |

I
Farmily Mame [ ]

-n Father's Name 0 Mother's Name € Spouse’s name

’“Nﬂ:uun-ulut-.rl ] =[ate aof Birth |-

fGender o Mzle o Female o Transgender

“Dccupation type I

*area of Cccupation I e _J

*Educational gualifcation [

*Hame of the entity |

Income tax permanent Account Number (PAN) I

Permanent Address/Registered address/Principal place of business ]

*Line 1

Line 11

ity
=State fUnion Temitory | _| *Fin code

SO Country Code l B
Country [-_._-__-“" = o _—l

FPhone (Wits STRHISE code) rL ] | -
Molile I = | Fax l__ |
*amai ..;[ :_'_ i

*Whether present address i$ same as the permanent address o Yes O No

Fresent Address




*Line | 1

Line 11 ['"

®City [

*State/Union Terrtory L_
*1S0 Country code [:
Country |
I "Phone{With STO/ISD code) [ | [

Maokm i J_ ]
| 1

*Duration of stay sl present address :I Years l Months

IF Duration of stay at presans address is less than one yaar then address of previous residence

YProof of identity J I

*Residential Proof [ I

If miready a direstss or promeles of a companyis), specify detalls of such comparryia) (In case director o promoter in more than
throe comparmas, aitach seperale sheet as an aplional altachment)
Clirector Fraarrsitar ™[]

Maree of the cormpany

LHirector Prosmoles - CiN
i
-
MNamio of the comparny = 1
= ok —— I
Cliverchoe Fieaysater Cikg
=l | | Fre-fill all
i of the company |

" Number of shares subscnbed I: * Total amount of shares subscribed (in Rs.) :]

* Particulars of authorised person

} Mame of the authorised person [ |

| I3) o Father's Name o Molher's Name O Spouse'’s name

i I

c) Gender o Mzle o Female o Transgencer

d) Hationality | ¢ —i f} Date of Birth 1_ : . ]
| Phone [With STD/ISD coce) | i | |
g} email D | [

B, (a) *Whether the Articles are entrenchad or notl o Yes o No
{If yes, entrenched Articles should be annexed thereta)

(2} Number of Articles to which prowvisions of entrenchment shall be applicable



ror Wi

Details of Articles

sr. | Brticle Cantent
M Number
e | e
L | i
9, Particulars of payment of stamp duty

ch provisions of entrenchment shall be applicable

{a) Stale or Union temitory in espect of whch stamp |

dhuty = perd o to be pad
(b} " Wincther stamp duty & o be pard slectrorscally through MCAZ1 sysiem

(] Dutais of =tang duty 1o be paid

) Yes

™
O No

Type of docusment!

Fomn INC-7 |
Particulars

Merorandum of
s rtimn

_Amuﬂ iof skamp duky to be p..ull_n Hs_..]“

-

)

L

(i) P‘!MW&:‘MMMM

Tmtulw ! Forr.n ".,E_? |
Pastisdars

[ Total armaunt of starg I' SIS
chuny e (in Rs.} l [

Mode of payrment ol

slarmg duty

sell sfamp papers or o
embaess e docurments or
o depense Shan
vochuers on behalf of the
Gonssrwrsnd

e

R || SSE——

_F'iawdpuuhmﬂf
slamps o sbamg pagper
or perprrwent of slamp duty




1

I e — [ ____

0. Additional Information for applylng Permanent Account Number (PAN) snd Tax Deductien Assswnl
Number (TAN)**

Information spacific to PAN

|

Area code AO typs Range cods AQ Neo. ,I

|
Information specific to TAMN

Araa cade AQ type Range code AQ Neo.
O .ol i

O | - I

Source of Income
1 Income £ om Business/profession n Capital Gaines o1 Incomse from house property
u Incomeg from other so: ree = Mo Income

Eriminess, Profession code E:I:I';

11. Adgditional Information for Employer registration under Employee State Insurance Corporstion (ESIC)

Typa of Unit o Factory o Estabiishment
Exact nature of Work/ Business carrled on Work Sub category
Ll.)rrt! Mavmn l E Ivap Lown | ‘

** This information Is mandatorily required to be filled in case of applicants desirous of applying for PAN . "
and or TAN at the time of incorpor ation of a company. This facllity Is avallable at the e-Biz portal only a5 per
separate procedurt prescrided by e-Bix portal.

Attachments
1} *Memorandum of association REri
2 *Articles of associatc
: E S — [
! *Declaratio Form No. INC-B
A - 1 N B & e by
4) Affidavit from each of the subscriber to the memorandum M
in Form Mo, TNC-9 Ak
b1 YProof of residentiol acdress
;: L Aeem el
&) Specimen Signature in Form No, INC-10 = I
1 Proof of identity Ll
B} Entrenched Articles of association Asrnnb
%) Copy of In-prnciple approval granted by the RBI or any
LR
concerned authority 2
10} NOC in case there |s change In the promaters {firsl
subscribers to Memorandum of Association) R R
11) Proof of natanality {in case (he subscriber s a forsign
- LS T 5
Ational)
12) PAN card (in case of Indian national) Avbo b




) Copy of certificate of in
corporate and reqgistersd office a2cddness

14} Copy of resclutionfconsent by all the partners or board

resolution suthorizing to subscribe 1o MOA Atk

153} Optional attachment, if any

-orporation of the foreign body

L

LTS X

Declaration [
r_

a parsan named in the articles as a directar declare that all the reguirements of the Companies Act, 2013 and the

rules made thereuncer in respect Lo the megistration of the company and matters precedant or incdental tharelo

hawve been complied with. 1 am authorized by other promoters subscribing to the Memorancum of Asscciation and

Articles of Association and the first directors to give this declarabon and Lo sign and subemit this Forrne 1t s further

declared and verified that:

| 4=| i——

I Whatever is stated in this form and o the attachiments thereto is true, correct and complete and no
information material ta the subject matter of Ehis form has beer suporessed or concaaled and is as per the
ariginal records maintanad by the promators subscrbing to the Memorancum of Association and Articles of
Association.

2. Alltha required attactments have been competely and legibly attachea to this form;

3. | ],
r'r:".-'JrlL | having Mambership number [anrl_.-‘nr' certificate of
practice number has been engegad to give declaration under section 7{1} {b) and such declarabion

is attachead.
DSC BOX

“To be digitally signed by

Designatior ST

Note: Attention is drawn to provisions of section 7(5) and 7{6) which, inter-alia, provides that furnishing
of any false or incorrect particulars of any information or suppression of any material information shall
attract punishment for fraud under Section 447, Attention is also drawn to provisions of section 448
and 449 which provide for punishment for false statement and punishment for false evidence
respectively.

For office use oniv:

aForm Service reguest numbar [SRN) IrDD!MMNY‘r‘Y]

This e-Form s hareby registarad
Digital signature of the autharlsing officer

Cate of sigring (DDRBNY VYY)




